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Shri SOIIavane: On an assurance. 

Mr. Deputy-Speaker: Has the hon. 
Member the leave of the House to 
withdraw his Bill? 

Some HOD. Members: Yes. 

The Bm was, by leave, withdrawn. 

Mr. Deputy-Speaker: Shri D. C. 
Sharma .... not here. Shri Sezhiyan. 

CONSTITUTION (AMENDMENT) 
BILL 

(Amendment of Article 171) by Sltri 
Era Sezhiyan . 

Sbrt Sezblyan (Perambalur): Mr. 
Deputy-Speaker, Sir, I beg to move: 

''That the Bill further to amend 
the Constitution of India be taken 
into consideration." 

I have great pleasure in moving this 
Bill for the consideration of the 
House. It is a very simple Bill and I 
think I will not take much time of the 
House. 
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Aa you know, Sir, the working of 
-democracy rests on the well-being of 
.the legislature, the judiciary and the 
.executive. Now, taking the position 
-of the legislature, especiallY the State 
legislature, it is composed of two 
-chambers well-known as the Legisla
tive Assembly and the Legislative 
·Council. 

Article 171 gives the composition of 
the Legislative Council and how the 
members of the Legislative Council 
are to be elected. They come from 
-different caatego:les, namely, as nearly 
as may be one-third shall be elected 
from local authorities, one Twellth 
from the graduates constituency, one 
twelfth from the teachers' constitu
-eIlcy, one third to be elected by the 
Members of .the Legislative Assembly 
.and the rest to be nominated by the 
Governor. That is the composition. 
The Legislative Councils are now in 
existence in as many as 9 States, 
namely, Andhra, Bihar, Madhya P.ra
·desh, Madras, Maharashtra, Mysore, 
Punjab, U. P. and West Bengal. Out 
·of the total of 670 seats available in 
"these 9 States, as many as 56, that is 
1I12th, are elected from the teachers 
constituencies. 

The framers of our Constitution 
rightly recognised the role of the tea
.chers is society and accorded them 
some representation in the Legislative 
Council. Democracy, is government 
by discussion and to discuss anything 
the citizens and the legislators should 
be enlightened. Here the teachers 
play a prominent role if not a major 

. 'role, in shaping the democracy. It is 
well-known that the content of demo
eracy is well protected to the extent 
the citizens are educated, to the pre
valence of literacy in the country. 
India, a vast country and an infant 
democracy, faces a very grave and 
,dangerous situation because the lite
racy rate in India is only 24 per cent. 
Therefore, ·the first and the foremost 
"task of a democratic India should be 
110 spread education to make as many 
·-people as possible literate SO that In 
2256 (Ai) Lm>-8. 

exercising the franchise and in defen~ 
ing democracy and freedom, the peo
ple have a better know of the things. 
They should be enlightened as to how 
the Government should function. 
It is not enough that they vote once 
in five years and give somebody a 
place in the Government. They should 
be able to discern and they should be 
able to discuss the day-to-day affairs 
a! the country. So, from that point of 
view, education, plays a very prom~ 
nent role in a democartic society. Two 
thousand years ago, Plato, the famous 
Greek Phil Jsopher, while defining 
democracy said that 'Education is the 
foundation of democracy.' Only if the 
citizens are educated and are able to 
discern between th~ evil and the good 
and decide what they want they will 
be able to exercise their democratic: 
:rights and to defend democracy when 
a crisis comes. Otherwise, if illiteracy 
rules high, the people will not be able 
to express themselves effectively they 
will not ·be able to discern what is 
best for the cJuntry also the best for 
themselves. So, education forms the 
foundation of democracy. 

Only in an enlightened society the 
norms of democracy will be well ap
preciated and well guarded. Especially 
in India where about 76 per cent of 
the people are uneducated, the role of 
the teacher come, foremost in the 
making ' .. f our democracy. Therefore. 
our Constitution had laid down a cer
tain target by which free education 
should be given to all. That means 
that every citizen should be able to 
study and also get the benefit of edu
cation up to the age of 16 years, that 
is, of primary ed'ucation and elemen
tary education and secondary educa
tion. For that purpose, we want more 
teachers, and we want the ·position of 
the teachers to .be more respectable 
and attractive. Unless we give respect 
for the job that they hold, people will 
not come forward in enough number8 
to take up this job. Even now if YOll 
10 to the distant villages you will 
find many schools without teache:oa ... 
QDly a few teachers man~g a h1l8l 
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team of children. That means that 
we have not put the role of the tea
cher in the proper perspective before 
the people and the country. We do 
Dot give that much respect which is 
due to them. Although laudatory and 
arat3rical terms are being used in res
pect of the teacher, and much com-
mendation is being given and praise 
bestowed On the role of the teachers, 
alth,ugh we say that it is the noblest 
and the best of professions yet, in rea
Uty we find that they are among the 
lowest paid persons and they are al
most a forgotten tribe; and they are 
IIOt als) given th u respect that is due 
to them. This Bill of mine seeks to 
remedy one such situation. 

As I said earlier the framers of our 
Constitution recognised the promi
I1ellt role of the teachers and gave 
them some representation in the Legis
lative Council along with the gra
duates, along with the local authori
tle5 and along with the Assembly 
Members. But . there is one small 
mag in the sense that equal opportu
Ility has not been given to all the tea
chers. Article 171 (3) (c) dealing 
with the composition of the Legislative 
Council of a State provides that: 

"as nearly as may be, one-twelfth 
lI'Iall be elected by electorates 
consisting of persons who have been 
for at least three years engaged in 
teaching in such educational institu
tions within the State, not lower in 
Itandard than that of a seconchry 
tchool, as may be prescribej by or 
IInder any law made by Parlia
ment;'· 

'l'he main portion of this clause 
which is to be discuseed now is: 

"in such educational institutions 
within the State, not lower in stan
c!a~d than that of a secondary 
'aool," 

. that means that teachers employed 
1m other In,stItdllons towel' in atandard 

than that of a secondary achoal wiD 
not be given the franchise in elecUon 
to the Legislatiye Council under t_ 
chers' Constituency. 

The total number of teachers in all 
institutions, including universities, 
research institutions, colleges profes
sional as well as general technical 
schools, secondary schools, primary 
schools and pre-primary schools, ac
cording to the figures given by the 
Education Ministry for 1959-60 carnes 
to 14,05,546. Out of this number, the 
number of primary and pre-primary 
teachers is to about 7,34,960. nis 
means that about 52 pe: cent of the 
teachers are employed in primary and 
pre-primary schools. Therefore, if we 
Slly that we shall give the franchi!18 
in the teachers' constituency only to 
those teachers who are employed in 
institutions not lower in standard than 
that of a secondary school, then we 
a:e excluding as many as 7,34,960 tea
chers out of a total of 1405, 456; that 
is, 52 per cent of the teachers do not 
enjoy the franchise now being offered 
for elections to the Legislative Coun
cil. Therefore. it is a grave injustice, 
and a grave discrimination against the 
teachers who are employed in elemen
tary and primary schools. 

When we see the pattern of eduea
tion the more onerous and the more 
important aspect of it lies in the pr~ 
primary and the primary schools. Only 
if the school children are brought up 
in a well-knit way and well-cducatecl 
way, they can grow up into useful 
citizens and in later life they can . 
come up to the expectations laid doWD 
in the Constitution and to the political 
and moral standards laid down there
in. That is possible only if the pre
primary and primary education is well 
thought out and well planned. When 
we plan elementary and primary edla'-
eation, we have to look after the inte
rests of the teachers alao. Unleti' We 
Jive them the honour and the respecit 
clue to them, we may not be able to 
attract the belt man and to expeet GIll 
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kind of enthusiasm work. that we re
quire. 

At present the primary school and 
pre-primary school teachers have not 
been included in the list of voters for 
the LegislatiVe Council in the tea
chers' constituency. The Bill that I 
have brought fo:ward before the 
House will therefore, I hope, get the 
support of all the Members of the 
House irrespective of their political 
affiliations. 

In proposing this Bill for the con
sideration of the House, I may stress 
once again that a grave injustice and 
a grave discrimination has been per-
petrated against the teachers in the 
elementary and primary schools. This 
Bill which is a simple Bill seeks to 
remove the disabilities that have been 
put against them. 

With these words, I beg to move for 
the consideration of my BilI which 
seeks to amend article 171 (3) (c) so 
that the teachers in the primary and 
pre-primary schools also may be in-
cluded in the list of voters. That is 
to say, all those teachers who are in 
the noble profession of educating the 
children and educating the future citi
zens of India, irrespective of whether 
they are in the secondary or primary 
or elementary schools, may be given 
the honoured role and the status that 
they deserve so that they also can 
exercise their franchise for election to 
the Legislative Council. 

With these words. I move for the 
consideration 01 my BilI. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Constitution of India be taken 
into consideration." 

Shri Heda (Nizamabad): The Le
gislative Councils in various States, 
that is, wherever we have allowed 
them to exist, are elected through ia-
direct election' The elections take 
place not on te basis of direct tran-

chise as in the case of the State Lep.. 
lativc As~cmblies or the Lok Sabha 
but indirectly, and in certain ca~ 
through a limited franchise. One of 
the provisions is that one-twelfth of 
the members of the Legislative Con ... 
cil should be elected by the teachers. 

0" this occasion, We may apply our 
mill;.!; to the question whether this 
mo~p of indirect election is the cor
rect one. Ou: experience during the 
last decade or so, since the Constitu
tion camp into force has given an ap
portJnity now to think over the pro-
blem again. 

To take an analogy, you will re
member, that in the United State-., 
lhei' legislative councils that is to say. 
1'1(, Senates of the State as well as the 
F"d'~ral Senate were elected in the 
same way as the Legislative Councu. 
and the Rajya Sabha here, that is, 
through indirect elections. Later on. 
they found bv experience that the 
system was not so good, so healthy 
and so democratic, and, therefore, the" 
changed ov[>r to the systl'm of direct 
election itsl'lf. 

I think in the last 15 years, the ge
neral level of consciousness aJ'I).ong the 
peryple has risen to such an extent that 
it is time for us to consider whether 
we cannot safely change over because 
even a man in the street even the illi
terate person has become aware and 
consC'ious of political and public mat
t!'rs. My han. friend mentioned that 711 
per cent are illiterate. The questioll 
of illiteracy is not so important. Even 
the so-called iIliterate ·perSJn applies 
his mind to political and public mat
ters. My han. friend mentioned that 78 
he pinpoints certain issues in a way 
which shows that many times I feel 
he is more politically conscious than 
many of us are. 

For example, I was going in a scooter. 
The driver happened to be • 
Peshwari a man from the Mghanist.aJJ 
border. After independence of India; 
he had come over here. I enquired 01 
him how matters were .oin •. on. Be 
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said: 'Delhi is very good. We are earn
ing very well and are quite happy. 
Though the prices are rising. we get 
here every thing, but water.' He meant 
that the water available in his former 
place in Afghanistan was so pure 
and clean that that type of water was 
just a rare thing in Delhi. 

So many times, these people pin
point pyoblems in a way that most of 
us, educated and literate people, fail 
to do. So I think it is time fJr us to 
consider whether we should not dis
pense with indirect election. 

I know there is one practical diffi
culty. In America this is possible 
because they have got the biennial 
elections and the Presidential election 
ta":.C3 pl~~" O'lce in four years. The:e
fore, the two elections synchronise 
and there are no separate elections. 
Here the life of the Assemblies and the 
Lok Sabha is fiVe years. There are 
biennial elections for the Rajya Sabha 
and Legislative Councils. Therefore, 
w~ have to readjust the period. But 
this is a matter which can be decided. 
Once we ag~ee on the principle we 
can find a via media. Then the peri
odicity of elections to the Council may 
be changed or the life of the Assem
blies and Lok Sabha may be changed 
so as t:> suit our requirements. But I 
strongly put in a plea that the time 
has come for Us to think of doing 
away with indirect elections. 

Many times we hear of very serious 
defects in indirect elections. Where 
the franchise is limited, in a number 
of cases there is great sCope for pres
sure and corruption In a number of 
cases we came across very serious 
complaints; it was even said that mem
bers of the Assemblies had sold their 
votes for such and such amount. All 
these thingS would be done away with 
if we change over from indirect to 
direct election. 

So far as the subject-matter of this 
'SUI Is concerned, I think the amend
ment Is. a very healthy one. I support 

it and would put forth two m:>re fac
tors for the consideration of the HOLlse, 
One is that teachers even in th<! pri
mary and other sch.>ols are equally 
politICally con.;cious as the teachers in 
the university and higher institutions. 
It may be that 14-15 years ago the 
level of consciousness between the 
tWJ was different. But today the level 
is the s:ime, thanks to panchayati raj. 
Taking democracy to the grassroo!.s, to 
the vdl:l.ges, we have c:eated this 
consciousness Every thinking person 
has b~c Jme plan conscious. Therefore, 
when that consciousness has increas
ed, I think the primary and other 
teachers who are now excluded from 
the franchise tJday, also deserVe equal 
treatment as the other teachers. 

The second thing is that not only do 
they deserve the right of f;anchise, 
but if they get an opportunity to rep
resent the interest of teaching, I think 
they would do better than the present 
representatives would do. Whether 
they will get that opportunity or not
because being in the primary schools, 
they would be scattered in small vil
lages; their contacts will be far less
given the opportunity, they would rep
resent the teaching profession far bet
ter than the others. I say this because 
the primary teacher is the most hard
hit person. This is so not only in our 
country but in every other country, 
except probably the USSR. This is 
the sorry phen,menon everywhere. 
Even in the US, I found that the pri
mary teacher is one of the lowest paid 
men in that country. Almost the same 
is the case our country too. 

Therefo~e it is time that not only 
is he given the right of franchise, but 
he is also p!'Ovided an opportunity 
where he can vigorously put forth his 
own interest and try to further it be-
cause, after all, teaching is not only 
a noble profession bul as my hon. fri
end said-here we unite--it creates 
a good climate for democracy. If 
young boYs and girls have to Inculcate 
the snlr!t of democ!'8CY, the proper 
tnltlatlon w:luld be In these vf1r7 



3125 Constitution PHALGUNA 10. 1885 (SAKA) (Amendment) Bill 3126 

schools. If these instituti Jns have 
that opportunity and the teachers feel 
that they are a part of it, and will 
play a greater part in the success of 
democ:acy, I think they would be 
more responsible and try to make this 
democracy a greater success. These 
two facto~s constitute added reasons 
why the primary teachers should be 
included. From that angle, the rele
vant entry may be suitable changed. 
With these words, I support the Bill. 
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rof~~~ or ~ m ~or ~ fcl'~~ 
~ I ~" ... mT ~ ~ "fII'it IiliTIif ijo (l' 
ptl'iI'~ I 

IIIQftf ~ : IIR1I'l' J;f[CI' "" ,!liIiTif«f 
~ ~ ~ tI) J;f~ it Q:!fi ~ fm: 

t ;;r) Afqi Q:1Ii J;fmmr it; "'4' v. 0 ~r<: 
~~l'ITtl 

.u 1QNlW~ ; {lifi qfqm it; fwt 
v. 0 ~ ~JQI"{ ~~ ~ I 

IIIQftf ~ : V. 0 ~f<: mR" ~eft" 

~ f I if~ 1fll f I 

"" ~~ : ~~ ~'ti ~ 
if; f ... it v'0,OOO ~ ~ ~ m 'f('q' 

Q:!fi ~m Iff ~.~ 'fi't m l,q'llf <:T;;r 
~ t I ll'~ fiR cr<:i{ ij' ~ 'fi't ~if ~ 
~ ~ I J;fl'T'<: f~~ 'fi't1ijl1f ~ifT 
~ 6) ~ 'fi't f(~ fsf"~f<it ;w;) ~~ ifi"{OfT 

qflfT I ~ 0 .,ft~1;;rT if qt'if ~~ ~ 
~ 'IT f'ti" "R 'IT f~ i\' mU 
$f'ill"f ij' ~ J;fOf~i?:g ..-Pr ~ I 

~'T Ill: ~ ~ eft ""if ~ ~ f~fur 
~ I oz:m~ ~ itil 'fU fur
~~wor f~ 'ifff~it I ;;r.r cr;w; ~T 

1!iTf~~r ~ "@ ~)aT, \iI'iI' ij'if. 'Gif~ 
ft;rif ~~[lf~ fmwor ;:r@ t::TIJT (rtf Cf!fi 

~~ ~ ~ 1f<'I'f ;:r@ ~) ~'flcI'r I ~ ~ 
mrr ifi« iff(lr ;;r-) ... m ~ Gif~ q;f'!l'~ ~ 
f ... it ll'~ f~ 'ITIfr iJ"lff ~ I '{CfifT i~f~ 
fir.!' ;;it ~ 'ffl~ Wof.a- if ~ lffifOfTIf I5IT 

f'l'l5fijo ~ ~Cfr ~ f;w; w f;;f\;r 

It>=t m fm Ull' l!~T ~ f~if \I~ ~~ 
;j~'7 rn 'ti"T itilf1ll"~ if.( I 

m'f ~T m'f qwrqltiT * mil 'if) 
"!U ~Iti ~) ~ ~ G<I' iii) -r: rn it; ft;rit 
~) !fiTf Of !fiTf Jfrfif;;r;:r iITlfr ~it I 

~~~~~filfi'fcf~ 
~i, fisrm 'f('q' f\m' qf~ ~ ~. 
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ft~ ~ ~ ;m: q'r~ i!:nt ~ I 00 
~ 1fRI', ~ ~ Iff",r ~ If"Ai 
q: "m t I ~ ~o ~o ~ 'tiT ~IJ 
;m'Ul~tl~~ihn,...~~ 
1iJ) ;ftar-rr-f ~ 0 ~ 0 ~'" 0 iT 0 t 'lR"T~ 
m~ 'tiT M~ t, ~) m3l' ifi'T ~ 
IJr IJr1' IJ1JTr t, ~~ mi """ '1m!' 
1ti1:~ 'fflI' amrr t I ~ ~1f 0 ~ 0 (l'" 0 iT 0 

fRf~ 'tiT ~;~ ~;r fil'flT ~ I 
~o ~o ~ qrif err..,. ~m lIT ~Jri 

V( q,.~ f~f"l<g ~1i <tir ~;Y, 
~<tif.;m~~M~m it; 
.,... iI9iT iRTlIT 'iT ~ !fiffl ~ ~ 41T1;r 

~ iI';rTlIT 'iT f<ti f:gf~ m 'tiT ~
~iT 'llT f<;r~ ~);n' ;ffi~ I ;rciriiIT If!!: 
§VT tf<ti ro 'IT<: lim ~~iT, ~ 
.rt ~<ti ~o ~o ~o eTo fSlf~ 'tiT 
~~flrf f~!fCIT t lIT '3m>T ~vrT f<=r~CIT 
a ~ ~;r ~oT <'flIT ~ t I ;m 
1J)f~~~""".m~~~'iT , 
~l ~ ~CIT 'iT I 

.m-<'I'it ~~ 'foT 11ff1~) ~ it; 
f<=rif ~1ff~ 1fTiRm ~w:r ~T fil'<'l' ~,it ~ 
, <lq if.i~ f1i'iT w:r VTlfT"U it f<;it ~~ ~~ ¢. -
~< f'fi"llT ~ m ~p:rrm if; ~.;:r;r """ 
qrif i fOfif, ~;ri" ~si m1i f~~ 
IJT qA if; f~it ~~1 <ti'tfmr i!I'T ;;nil" I 

'<iT vri~1 if; ~ it 1fR"Im ~ 

<til' l!iiIT~ ~ ~ ~~ 1ffiTilTIf ~T 
~T ~ ~1V~ ~ ~. fif. ~ ~ij' f",~ iI9iT 

~>:;f~ Ifi~ I 

Sbri Gauri Shankar Kakkar (Fateh
pur): Sir, I stand to support this 
amendment. It is a simple and inno .. 
cent amendment to widen the fran
chise. It is true that indirect elec
tions in this country bring in a lot 
of corruption but once that has been 
conceded in the Constitution and 
special seats have been allotted to 
every class of persons, it is very un
just to debar the teachers from aeek-

ing election or exercising their vote.. 
Student may become the Prime MUU. 
fer' tOmorrow or the President of tb2 
Indian Republic. So, when all UmI-
tations are lifted, teachers at the e~ 
mentary stage deserve to get thfI 
encouragement. There have beeD 
indirect elections before and in UP 
1 know there were cases where 
voters were actually lifted in • 
truck and detained for 2-3 days: ceP
tain pracihans participating in ziIa 
parishad elections were not allowed to 
go out. That is of course with regard 
to indirect elections. 

A ·majority of the teachers have no 
right to exercise their vote or seek 
election. There is a talk about cer
tain minimum education with regard 
to the zila parishad or non-official 
office bearers. As long as therp is no 
mInImum educational qualification 
for candidates to Lok Sabha election, 
we cannot afford to say that there 
should be some minimum educational 
qualification for the zila parishad Glr 
State legislature or for any other 
non-official post. This was hotly di,7-
cussed in the Constituent Assembly. 
Somehow those who were promotiIl( 
democracy thought it proper that with 
adult franchise every persan who is 
major is entitled to cast his precious 
vote. Is any perSOn restricted in seek
ing election even to the highest body, 
Lok Sabha? These thin.f's are to be 
considered seriously. Once we con
clude that some edurntional qualifica
tion is essential at all, then we have 
to start with Members of Lok Sabba; 
there must be certain minimum 
educational qualiflcatiori for people 
seeking ejection to Lok Sabha. Th~ 
only we can afford to say so with 
regard to non-official office bearers. 

We are now pursuing a policy of 
special allotment of seats to certain 
special sections. It is, therefore very 
advisable to include these teachers 
who have been SO far debarred tram 
excercising their vote or actua1l1 
partidpatin, in the teachers' coMtf-
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luency. I welcome this amendment 
cd I request the hon. Deputy Minister 
to think over this matter coolly and 
allow this amendment to be passed 
by this House. 

Sbri SlvamurthJ Swam),: Mr. Spea
ker, Sir, I congratulate the hon. 
Member Shri Sezhiyan who has 
brougt this Bill at the right moment. 
This Constitution (Amendment) Bill 
Is • very simple one which has got 
GDly one clause, namely, to delete the 
words: "n:>t lower in standard 
than that of a secondary school,". 

As you know, the educational field 
II not only at the secondary or the 
eotlege level. It should start from 
below. These are the poor teachers 
who educate the masses at large in 
this country. May I quote here the 
words 01 Vinobhaji? He has said: 

-m any form of faultless Gov
ernment the following characterill
ecs must be found without fail." 

nere are four characteristies which 
f1e has mentioned, but I shall only 
QUote the fourth characteristic, be
cause it is concerned d'rectly with the 

, abject of this Bill. The fourth charac
leriltic of a faultless Government is: 

"'honest work on the part of 
anyone will be considered to be 
of equal value (moral and mone
tary). We shall now discuss 

·briefly the cach of the above." 

60w, may I ask the Deputy Minister, 
are these primary school teachers l~s 
valued persons, or, what are the 
reasons behind this restriC't'an that the 
opinion of primary schOOl teachers 
lIhould not be taken? As you know, 
democracy Or basic democray should 
be as wide and as broad-based as 
possible. Otherwise, it will be the 
authority of the few which will pre
Tail. Mahatma Gandhi himsel1 has 
Gld: 

"By Swaraj I mean the govern
ment of India or the States by the 
eonsent of the people as ascertain
~ by the largest number of the 

adult population, male or female, 
native-born or domiciled, who 
have contributed by manual la
bour to the service of the State 
and who have taken the trouble, of 
having their names registered as 
voters." 

Cannot these primary sChool teachers: 
be re~tered as voters in these parti
cular constituencies for the direct ell!Cl
tion? What fault is there or what o~ 
jection is there on the part of the Gov
ernment, I want to know. Gandhiji 
further says: 

''I hope to demonstrate that real 
Swaraj will come not by the ac
quisitioll of authority by a few but 
by the acquisition of the capacity 
by all to resist the authority when· 
.hused." 

I: would like to luggest to the hoa:.. 
'Member concerned, who has brougbl 
this Bill, to add or to amend another 
dause to the effect that these teachl!l'lf 
lIhould have the authority to recall 
Uteir representatives also from thr 
Legislative Councils. We have DO 
eaUing back authority in respect of 
the Lok Sabha Members but at least 
for these educated voters or for these-
bonest primary sChool teachers Or 8D1' 
a\her teachers, I am of the opiniou 
·that there should be the right for cal
ling back also. In the name of educa
tional representation, party politics 
eCDDe in. 

Mr. Speaker: For re-call, the hOD.. 
Member should bring forward a new 
Constitution Amendment Bill. 

Sbri Slvamurthl Swam),: I 1IDt, 
making this point only by way of a 
IIUggestion. 

Wttb these words, I support this BiD. 
If the Government are interested in 
making this democracy a broad-based 
one and a real one, I appeal to the 
lreasury benches, especially to the 
Deputy Minister to consider this mat
ter seriously. If the Gove~nment re
tects this B'I1, it means their interest 
In democracy will go IIway. 
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Dr. M. S. ADey: Sir I do not know 
what shall be the attitude of the Gov
ernment to this particular Bill. I can
not conceive of any possible objection 
they can take to the principle on which 
this amending Bill is based by my non. 
friend, the Member of the DMK Party. 
There is no doubt that the Legislative 
Councils stand on a different footing 
from the State Assemblies and the Lok 
Babha. We have taken our model par-

• ticularly from the U.K. The House 
of Lords was the model which was 
before the minds to some extent of 
those who framed our Constitution. 

The Council of States bere and the 
Legislative Councils in the States are 
more or less intended to be bodies 
which are smaller in size representing 
.ome.thing different from what the 
Lok Sabha Or the State Assemblies re: 
present. That is the idea. Coming to 
the choice of the constituency, in Eng
land, of course, they had a ready-made 
thing. There was an aristocrat'c class 
which constituted the membership of 
the Upper House by virtue of heredity 
and their right of belonging to a parti
cular nobility and SO on. 

Shrl Harl VlshDU Kamath: There is 
DO written Constitution there. 

Dr. M. S. ADey: There is a conven
tion and a recognised mode for the 
membership of the Upper HOUSe. Con
vention is as good as written Consti
tution. 

The second House is supposed to be 
a House to exercise some kind of a 
restraining influence on the work 

.which the House of Commons does. 
That may be the idea here al~o. But in 
India there was no class as in England 
for the member~hip of the Upper 
House. So, to think of some kind of 
election was the. only way to form the 
other House also. 

So far ns the teachers are r.onrerned, 
I think the onlv consideration that 
mu~t hq" .. governed is that the elec-
torate should nJt be unnE.cessarily big. 

So, they thought that teachers not be
longing to the primary schools but be
longing to the secondary schools and 
other hi~her institutions should form 
the electorate, sO that the electorate· 
would be a compact and small one, 
and probably a more learned one. In. 
my opinion, to make a distinction ot 
that kind among the teachers them
selves is invidious. If yOU want that 
educational interest should be repre
sented in the oth6r House, then we 
should take education as a whole and 
include all the teachers from the first 
standard to the college in the elector
ate. In fact, one of the defects of our 
educational system is that this particu
lar integrated view of education as a. 
whole is not being taken and we find 
different States taking different vieWII: 
on education. But at l&&st in the mat
ter of franchise. Government should; 
be well-advl,ed in including all those
who are engaged in the profess'on of' 
teaching without making anY disunc
tion. Recognised institutions should· 
have the nght of franchise and theoy· 
should be eligible to record the'r votes .. 
This is more logical and, in a way,. 
good. This will not only give a better 
status to the teachers but it will also 
widen the constituency whiCh will be 
IIlSB free, less open to means of corrup-. 
bon. One of the reasons that was urg. 
ed for having a w'der constituency· 
was that in a wider constituency there.· 
was lesser chance of parsons using their 
influence by means of corruption and' . 
so on. The idea was that there will' 
be less opportunity for corruption in 
a wider constituency. I am not going' 
to discuss that po'nt at length now, 
but if that is possible in a constituency 
for the Lok Sabha. having adopted the 
prmciple of representphon there also, 
we should try to introduce this salut
ary principle in the CRse of the Coun
cils also. If that is to be done, tben 
the best Way is to take the entire cla~s 
of teachers as one constituency and no 
distinction ought to bp made on the 
ground that one is a 1'lrimary teacher 
or a secondary te~cher. A primary 
school teachf'r already suffers born the 
disabilitv that he j!"et~ a ~mal1 pav You 
are further givinJ!' him another disabi
lity saying that be 's not entitled to. 
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vote, which privilege even a fool or an 
Uliterate man has got under the Cons
tUuUOl1. 

Sir, I, am very eager to hear what 
atra-ordinary arguments OUr Deputy 
Minister for Law has lot to advanoe 
in support of the existing practlce and 
to oppose the salutary amendment 
which has been brought by my hon. 
friend. Sir, I support the amending 

,BIll 

Shri Subbaraman (Madurai): Mr. 
Speaker, Sir. I t!hank you for the op
portunity you have gIven me to speak 
a few words on this Bill. My hon. 
friend, Shri Sezhiyan. has brought t1us 
Bill to include nearly half of the tea
chers in this country who are in the 
profe5sion and who have not got the 
franchise under the constituency of 
teachers for the legislative councils, He 
has brought this with all good inten
tions, No doubt, teaching is a very 
noble and honourable profession, but 
if you consider the qualification of eJe
me.ntary school teachers you will find 
that they would have passed only 
third-form or eighth standard with one 
<>r two years of training, MQ<;t of them 
are less than under-grlludates or even 
S,S.L.C. These are the people who 
are sought to be included in the tea
chers' constituency. 

No doubt, they perform a very noble 
duty of training our children to be 
good citizens, Th-ere are other profes
sions equally important such as medi
cal, engineering, l(,gal and others. But 
we do not give any special representa
tion for them. 

Besides, it is the mothers who play 
a great part in bringing up a n-ew 
aociety. Still, we do not give any spe
cial treatment or position to them. 
'nIey have got franchise as anybody 
eIIe. 

It we want to include elementary 
IIIChool feach'ers also, then I think their 
qualifications should be raised at least 
to SSLC or ee.condary trained. 'nIough 

we have got every sympathy lor ,ele
mentary sehool teachers, do we on our 
part entrust OUr children to the • 
mentary IChooI teachers? No We want 
our children to be trained by highly 
qualified people. So, unless their 
standard and quali:lications are raised, 
it is not at all good to include teachers 
who do not possess such qualifications. 
I would like to ado that buslneSis ~ 
pIe, industrialists and labour play a 
great part in building the society. 'nIey 
are also quite essential for the society. • 
Yet, we do not provide any special 
oonstituency to them. So, I would llke 
to suggest that their position should 
also be improved. 

Dr. L. M. Singbvi: Mr. Speaker. I 
.. 1st. to support the underlying idea of 
the Bill in as much as such represen
tation to reachers in elementary 
achools would dignify the profession 
of teaching at all leve.ls. At the 
moment, as the provision stands, there 
is an unseemly discrimination against 
teachers at the elementary schools. 
There is no reason why special repre
sentation should not be given to tea
chers in elementary schools, Although 
I am not able to support the Bill as 
it has come before us, I would strongly 
request the Government to consider 
the possibility of giving separate re
prese;ntation, specific and certain, to 
the class of teachers who teach in ele
mentary schonl~. It may be 1124 and 
half the teachers may be from second
ary teachers but the other half should 
be from elElIIlentary schools because 
their plight today is really most 
pathetic. They are most numerous 
and it is they who are engaged, as 
other teachers are also engaged, in the 
task of building the nation. There Is, 
no reason why this discrimination 
should be allowed to be p"Crpetrated to 
the disadvantage of teachers in the 
elementary schools. I would there
fore, request the Minister to 'make a 
statement giving an assurance that 
this matter would be given full con
sideration in consultation with the 
various State Governments, and that 
this effort to dignify the status of ele-
mentary school teacher. would rt!IIDIIIf .. 
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qmpathetic consideration at the hands 
., the Govemment. 

Mr. Speaker: ~ri Bade also wants 
to speak? All right, I will give him _0 minutes. 

8hri Bade (Khargone): In two 
minute. I can only say that I support 
the Bill. 

Mr. Speaker: All right. Three minu
tu. 

Shri Bade: I support the Bill and I 
request the hon. Minister to accept the 
principle of the Bill. The most impor
tant point is this. I am opposed to 
Legislative Councils and Upper Houses. 
Fortunately, in Madhya Pradesh there 
ia no Legislative Council. Nowadays, 
those persons who do not get a ticket 
fm' the general election or who get de
feated in the general election are giVlm 
a sheltered place in the Upper House. 
Of course, some experts and some 
scholars are also sent there. If they 
are going to keep or maintain the 
Upper HOuse then of course, the tea
chers who s~rve i~ tb(! primary and 
middle schools should be given Tf,pre
sentation there. Now the difficulty is 
that in the Stales there is no definition 
of "secondary s~hool". In ~"mc places 
they say "you are middle school tea
chers; thc;refore, you are not entitled 
to vote" while in some other places 
they say "you are middle school tea
cbers; so, you are entitled to vote". It 
is left to the sweet will of the Stale. 
When the kisans, harijans and the Adi
basis are given the right to vote, why 
should the poor elementary schOOl 
teachers alone be de.prived from the 

, • right to vote? So, I would support 
the Bill and I would request the bon. 
Minister also to accept the underlying 
principle of the Bill. 

The Deputy Minister in the Ministry 
of Law (Shri Bibudhendra Misra): 
Mr. Speaker, Sir, almost all the Mem
bers excepting one have supported the 
prOvisions of the Bill. But I am sorry 
to state that I have not been able to 
pe!'3Uade myself to accept the reason-

In, given by any of the Members. So 
far as I am concemed ..... . 

Dr. M. S. ABe,.: Because it emanates 
from the Opposition? 

Shri Blbuc1hendra Misra: I oppose it 
not because it emanates from a Mem
ber of the Opposition but because it 
has no legs whatsoever to stand upon. 
I do not dispute the proposition laid 
down in the Statement of Objects and 
Reasons that teachers are to be held in 
the highest honour. But I fail to see 
any connection between the Statement 
of Objects and Reasons and the provi
sions of the Bill. I do not undf'rstand 
it. Is it meant thereby that by not 
giving primary teachers any represen
tation in the Legislative Council of a 
State they are dishonoured? Or, is it 
meant that they will be honoured only 
if they are given represenlation in the 
different Legislative Cuuncils of those 
States which have Legislativ(' CO'lO
cils? That is the reasoning whieh C3n
not appeal to anybody. (An Han. 
Member: Discriminatory). I will 
come to the point of discrimination 
later on. 

Now, Dr. Aney wanted to know why 
the primary teachers have been ex
cluded from the scope of the oparatioh 
of article 171 of the Constitution. The 
matter was discussed in the Constitu
ent Assembly and he himself has given
the reason as to why it was thought 
proper that primary teachers should 
not get a representation there at all. 
As I bave followed the temper of this 
House during the last two years of my 
career as the Deputy Minister, the de
mand has been the other way that no 
special rEalresentation should be given 
to the teachers whatsoever. It is not 
a question of giving special represen
tatiOn to primary teachers, to bring 
primary teachers into the fold of the 
provisions of sub-section(3) of article 
171. Whenever there has :been 'lBIly 
Bill to amend article In, numerous 
suggestions have been made tIrat there 
sheuld not be any functional represen
tation of teachers when there is no 
provisiOn for any functional re,presen
tatlon to medical men, lawyers or en
gineers. ArtIcle 1'FI ot the ConstJtu-
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tion does not envisage at all any func
tional representation being granted. 
Rightly or wrongly, a special represen
tation has be.en granted to secondary 
teachers. N ow the matter has been 
agitated and I may inform the House
l think I had informed the House ear
lier also--that the matwr was also re
ferred to the d'ff&rent State Govern
ments because the Election Commis
sion was against granting functional 
representation only to teachers when 
such functional representation has not 
been granted to any «hE.r profession. 
Secondly, if I remember aright, it was 
the Vice-Chancellors' Conference in 
Uttar Pradesh that was of the view 
and they passed a resolut'on that tea
cbel's should not be brought into thl:! 
Legislative Councils because, apart 
from the fact that the absence of tea
chers in the educational institutions is 
to the detriment of waching there, thl:! 
reason advanc6d by them was that it 
brings politics into the educational 
institutions. Out of the 8 States that 
have Legislative Councils 6 States are 
opposed to giving any representation 
whatsoever to secondary teachers also. 
It is only one State, that is, Mysore, 
which has said that the representation 
should continue and the reply of an
other State, I think Maharashtra is 
being awaited. Th~efore, it is 'not 
only the Election Commission but it is 
also the considered view of the States 
having Leg'slative Councils that no 
functional representation of this 
character should be given to the tea
chers, and particularly in vil:!W of the 
fact that there is no sucb provision so 
far as other professions are concerned. 

Dr. L. M. Singhvi: Are we to under
':and that the Government is opposed 
~ven to the existing representation 
~ranted to secondary teachers? 

Sbri Biblldbendra Misra: I mean the 
views of the States are being consider
ed. If it comes to it that the represen
tation given to secondary teachers in 
the Legislative Council of a state is to 
be, abol'shed, there will be no question 
of discrimination. May I ask those 

Members woo now point out that when 
the representation to the secondary 
teachers is there we do not give any 
representation to primary teachel's and 
there is discrimination, whether even 
if you give any representat:on to pri-' 
mary teachers along with second.ary 
teachers, is it not a discrimination not 
to give representation to other profeS
sions like law, medical and engineer
ing? 

Shri Bade: Does it mean that the
Government want.~ to bring in an 
amendment to abolish this also? 

Mr. Speaker: That question has al-
ready been put by Dr. Singbvi. 

Shri Blbwlheadra Misra: I have saltt 
that the matter is under the conside
ration of the Government because we
have received the views of the States. 
I am not in a position to state whether 
there will be a Constitutional amend
ment or not. But the proposition thal 
I want to l:!nunciate is that the wind is. 
blowing the other way namely that no
functional representation should be-
given to secondary teachers also. So. 
it is not a question of enlarging the
scope of article 171 so as to bring the' 
teachers of primary schools within its: 
fold. 

In view of this, I am constrained too 
oppose this Bill, and I would request 
the hon. mover to withdraw the Bill. 

Shrl Gaurl Shaakar Kakkar: As 
long as this provIsion con
tinues, primary teachers also should 
be brought within its fold. So far. 
Government have not introduced any 
amendment to remove the represen- • , 
tation given to teachers. Therefore, 
what the hon. Minister has stated does 
not constitute sound logic. 

Mr. Speaker: An appeal has been 
made to the hon. Member to withdraw 
it. Is he withdrawing it? 

Sbri Sezblyan (Perambalur): No, I 
am not withdrawing it. 
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I shall say just one or two words in 
.reply to the discussion that has taken 
place now. I find that almost all. the 
Members who have spoken have sup
'ported this Bill. 

The basic question which has been 
raised is whether the Legislative 

-COuncils should be continued or not. 
But that quest'on does not arise out 
-of the discussion that we are having 
now with regard to this Bill. Also, 
it has been SuggEASted that the system 
of limited franchise and indirect 
elections is not proper. Also, one 
Member suggested· regulating the 
.qualifications of the elected memlx.rs. 
But I would submit that these things 
will form the subj·ect-matter of a sepa
rate amendment, and do not come 
within the scope of the present amE,nd
ing Bill of mine. 

The important thing which the hon. 
Deputy-Minister- asked was whether 

"the primary school teachers had been 
dishonoured by the prElSent position or 
practice. The < point that I would 
-emphasise is that there is grave discri
mination against the primary teachers 
and pre-prcmary teachers in the tea
~hers' constiuency. At prEsent, we are 
taking only 48 per cent of the teachers, 
and 52 per cent of the teachers are not 
represented. I had given the figures 
in my earlier speech. Out of 14,05,546 
1Ieachers working in all the teaching 
institutions in the country, irrespective 
(If the standard of the institution, 
there are as many as 7,34,960 teachers, 
that is, about 52 per cent of the total 
number, working in primary and pre
primary schools. The.refore, my sub
mission is that when you are giving 

• representation in the teachers' consti-
1;uency, you shOUld give it fully to all 
the teachers and not exclude nearly 52 
-per cent of the teachars. 

One hon. Member who was opposed 
to this Bill brought In the argument 
that those persons who Ibad been 
educated up to the third or fourth 
'form. had been appointed In ele
mentary schools, and, therefore, fran
chise should not be given to them. 
Had that been the spirit GIl the 

framers of the Constitution, they 
would as well have laid down some 
educational qualifications for the 
teachers in the teachers' ·constituency, 
and that only those teachers working in 
certain institutions and possessing cer
tain qualifications could come in. But 
we find that they have only referred to 
teachers working in certain institutions. 

Mr. Speaker: The hon. Member 
should try to conclude now. 

Shri Sezhiyan: 
minutes have been 
Bill. 

1 hour and 30 
allotted for my 

Mr. Speaker: That does not mean 
that if other Members have spoken for 
only half an hour, the. hon. Mover 
should have the balance of one hour. 

Shri Sezhiyan: I began my speech 
on the motion for consideration only 
at 3·15 P.M. 

Mr. Speaker: The same things can
not be repeated nOW. The hon. Mem
bE.r has only to reply now to what has 
been stated in the HouS"e. 

Shri Sezhiyan: My point is that at 
present there is discrimination 8ga 'nst 
one teacher and another. Even in the 
secondary schOOls, I may point out that 
there may be some teachers who may 
not be graduates or who may not even 
have passed the SSLC examination. 
For instance, a physical training ins
tructor or a drawing master need not 
have passed the SSLC examination, 
and still he will ge.t the franchise under 
the present provision because he hap
pens to work in an institution which 
belongs to the secondary grade. 

The real anomaly of the present pro
vision is that you are discriminating 
against teachers working in cE..rtain 
institutions, irrespectiVe of the fact 
whether they are graduates or they 
have passed SSLC or not. Simply 
because they happen to work in I 
school lower in standard than that ot 
a secondary school they are not 
allowed to vote and they do not 
enjoy the franchise. • 
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rShri Sezhiyanl 
Therefore. my plea to the hon. Minis

ter is that he may reconsider the plight 
of the primary and pre-primary school 
teachers who form 52 pe.r cent of the 
total. and give them the franchise 
which is their due. The discrimination 
which is there at present should be 
eliminated. I would again implore the 
Deputy Minister to consider this matter 
and also to respect the opinion of the 
House. Excluding the Deputy Minis
ter. seven Members have spoken on 
this Bill. and out of them. six have 
supported the Bill. Thr.refore. I would 
request the House to ('onsider this Bill 
and pass it. 

Mr. Speaker: I shall DOW put the 
motion for consideration to the vote 
of the House. It requires /l special 
majority since it is a Bill to ammd the 
Constitution. 

Division No. 101 

Alura, Shri 
Aney, Dr M. S. 
BId ... Shri 
Bon.ri ... Shri S. M. 
Bba,tod>oryo. Shri Din.n 
B .... I. SIIri' P. H. 
Bi.,. Shri 1. B. S. 
Chaudhuri, Shri Tridib Kumar 
Daii. Shri 
Eli •• , 8hri Mohammed 
Gop:dan Shri A. K. 
Goundcr. Shri Mathur 
lena. Shri 
Jb., Shrj Yoacndr. 

AI ... Shri A. S. 

Azad Shri Bhacwl' Jba 
Bobuno,h Sinal>. Smi 
BaJ Xri.hna SiDP. Sbri 
Balmiki, Shri 
Barman, Shri P. C. 
Banvant. Shrj 
Bba .. ,. Smi B. H. 
Bn;Hhw ... Prall.d, Shri 
Srij Raj Sinah. Shri 
CbODcIU. Smi 
Cbaadrobban Sin..,. Shri 
OImdruetbar. Shrima'i 
Cbaudburi. Shri D. S. 
Cbaudhuri. Shri SlCblDdn 
Cbaudhuri. Shri .... 'i XomoIo 
ChUDi LoI. Shri 
Dol;' Siqb Sbri 
Du. Shri B. Jt. 
Du Shri Sudhmou 
Dua, Shri G. 

Let the Lobby be cleared. 

The question is: 

"That the Bill further to amend 
the Constitution of India be takeD 
into consideration". 

TM LoJc Sabha divided: 

[l8M ....... 

AYES 

Illttlr. Shri Gaarl Shoat .. 
Komath. Smi Hori Vi.lm .. 
Xunban. Shri P. 
Labr i Sin,h. Shri 
Menoh ........ Smi 
Muteri ... Shri H.N. 

Nair. Shri V .. ude ...... 
Nambiar, Shri 

PlnnlYok. Shri Ki.baa 
allaum I Shri 

NOES 

Deo Bbani, Shri P. C. 
De.bmuth, Shri B. D. 
De.hmuth. Smi Shi .. ji RIO S. 
Dhaon, Sbri 
GlDdhi. Shri V. B. 
Han mavi., Shri 
Hanuma nrhli)'8. Shri 
Jldhl •• Shri M. L. 
Jldhl •• Shri Tulobida. 
}amunadevi, Shrimlti 
ledhe. Shri 
Kljrolbr. Sbri 
KlJDble. Sbri 

XIDUDCO. Shri 
Xedoria, Shri C. M. 
Xbadilbr. Sbri 
Khan .... Sbri Mebr Chuld 
Kina V.... Shri 
KoIoki. Shri lJIodbar 
K_I. Sbri B. N. 
Loth.a Du, IIIri 

Ram .~Idnn, Shri 
Reddy. Shri Noraimlll 
RO}'. Dr. Sorodi.h 
S .... Dr. AI.n 
Sezhiyen. Shri 
Shormo, Shr4 K. C. 
Sin,hvi, Dr. L. M. 
SWIUft)'. Shn SiYamunhi 
Swell. Shri 
Ton Singh. Shri 
Vim). Devi, Shrimlti 
Vishrnm Pruad I Sbri 
y .. hpil Sinlh I Shri 

Lowr. Shri 
Lolmi BII. Sbnm.,j 
Lonitar. Shri 
Mohilhi. Shrimlti Slrojiai 
Mondll. Dr. P. 
Mondo!. Shri ¥IIDUDI Pru04 
Mentri. Shri 
Mlru,blah Sbri 
M.h"" ... Shri Broj BIb .. j 
Mini ....... Sbrimltl 
Mi .... Shri Bokor All 
Mi.hrl, Sbri Blbhull 
Mi.brl. Shri Bibudbeadno. 
Mohont)'. Shri G. 
Mor .. to, Sbri 
M_. 8hri S. S. 
Moami. Slui Da't'id 
Murtl. 8hri M. S. 
MUIbII. Sbri 
No; •• Shri D. J. 
NIIII. Shri Mabeowa. 
NI,,,,". LIII. Shri 

.. 
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""'de, Sbri K. N. 
Plllldey Shri Vi.h ... Nath 
Panna Lal. Shri 

RotIaD Lal, Sbri 
a..andale. Shd n 

to Matte!' of Urgent 
Public Importance 
Sinha, Sbrimati Ilamdulari 
Sinha. Shrimafi Tar&e.bwUl 

Sonavane, Shri Reddi, Dr. B. GOPOIa 

far •• ber. Sbri 
Pltel, Sbri Chbotubhai 
P.td, Sbri N. No 
Patel. Shri Rafe.h,.,u 
htll, Suri D. S. 

Roy. Sbri Bi.hwanath 
Sidhu Ram, Sbrl 

SriniftUD, Dr. P. 
Subharaman, Sbri C. 
Subramanyam. Shri T. 
Sumat Prasad. Shri 

Saba, Dr. S. K. 
Saigal. Shri A. S. 
Samanta, Shri S. C. Surcndra Pal Singh, Sbri 

Thom .. , Sbri A. M. 
Tiwary, Sbri D. N. 
Tiwary. Shri K. N. 

PItiJ, Sbri J.' s. 8anji RU1'ji. 8hr! 
Plttabhi Raman, Sbri C. R. 
Pillai, Sbrl Nat.rajl 
Pr.bhabr I 8hri Naval 
Prltap Sin .... Shri 
R.~ Singb, 8bri 
Ro!, Shrilmli Sabodnboi 

Saraf. Shri Sham La! 
Satyabhama Devi, Shrimali 
Shah, Shri Manubb.,ai 

Shastri. 5bri Ramanand 
Shinkr •• Sbri 

Ti wary, Sbri R. S. 

Tyagi. Shri 

Uiker. Shri 

Sbrc. Narayan D .. , Sbri Varma, Shri Ravindra 

Rei Bahadur Sbrl SiddananjappI, Sbri Vijay. Ananda. Maharajkumar 
Walnik, Shri Balirishna Rao. 8mi Kri.hnamoonh, Singh, 8hri O. N. 

Ita 0, Shrl Thirumal! SiDgh Sbrl R. P. 

Mr. Speaker; The question is: ~ 

"That the Bill further to amend 
the Constitution Of India be taken 

Shrl R. G. Dubey (Bijapur North): 
My machine has not worked. 

Shrl A. P. Jain (Tumkur): My 
vote has not been recorded. 

Shrl U. M. Trivedi; My vote has 

Vida ••• Shri B. P. 

GOVERNMENT SERVANTS (BAN 
ON SERVICE AFTER RETIREMENT) 

BILL, 1963 by Shri R. G. Dubey. 

Shrl R. G. Dubey (Bijapur North): 
beg to move: 

''That the Bill to enforce ban 
on employees of the Government 
of India from entering into ser
vice in private undertakings after 
their retirement be taken into 
consideration". 

also not been recorded. The object of my Bill Is very sim-
Shrl K. C. Jena rose- pIe ..... 

Mr. Speaker; He did not try. 

Shrl U. M. Trivedi (Mandasaur): 
could not push It. 

Mr. Speaker; Those hoft. Members 
whose votes have not been recorded 
may say so. I would take them into 
account if the result is going to be 

.1tIaterially afl'ecled by them. 

The result of the division is; Ayes 
37; Noes 118. The 'Noes' have it; the 
'Noes' have it 

The motion is not eanied by a 
majority of the total membership of 
the House and by. a majOl"ity of not 
}e.u than two-thirds of the Members 
present and votin·g. Therefore, the 
motion is not adopted. 

The motioft .U)CII MQAtived. 

Mr, Speaker; We will hear him 
next time. 

16. 25 bra. 

CALLING A'ITENTION TO MATl'ER 
OF URGENT PUBLIC IMPORT
ANCE 

REPoRTED STATEMENT OF THE CHIEP 
MINISTER OF WEST BENGAL re; REHA-

BILITATION OF DISPLACED PERsONS. 

Shri S. M. Banerjee (Kanpur): I 
call the attention of the Minister of 
Works, Housing and Rehabilitation to 
the following matter of urgent pub
lic importance, and request that be 
may make a statement thereon; 

The reported statement of the 
Chief Minister of Wes~ Bengal In 




